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IN THE CEMNTFAL ADMIMISTFATIVE TRIBUNMAL, JAIPUR EENCH, JAIFUR,

Date of Decision: 17.10.95.
A 81/95
Prem Prakash Sharma and 57 others
... Applicants.
Versus
Union of India and others
««« Respondents
CORAM:
HOM'BLE MF. N.F. VEFMA, MEMEEF (A)
HOM'ELE MF., FATTAN PFAFASH, MEM_E,ET‘ (J)
For the Applicants .ee Mrj S. Tumar

For the Respondents ees Mr., Maznizh Bhandari

ORDER
PEF HON'ELE MF. M.IZ. VEFMA, MEMEEF (A)

.

Hzard Mr. &. Tumar, counsel for the applicants, and Mr. Manish

I=n

Bhandari, counsel for the vespondzniz.  Though a reply in the mabter haz not

lrzen £il23, Mr. Bhandari zwvgusd cuic that the OA iz not mainktainakle.  The

applicants had been transfzrved to Carviage & Wagon Worlsheop, Ajmer, a2 a

follow up of & Jointk decizion mads bebween the adminiztvation and  the

rzoognised Unions that staff whe ave found withont ang worlh conasgusnt upon
the abolition of the workshop at Jaipur due to the conversion oo BG Lins b2
sent to Ajmer and they will be maintainsd by a sspavabs seniority list etc.
and will have & assparace idantity. Those who had not ophkldior going out of
Jeipur will be adjustsd against vacancizs availelblz in Jaipur or ths arza
coverad by the Jaipur Division. The applicants, numbering 52 in this
application, wenit to Ajmer without indicating any option that they would lilee
Lo be postzd at Jaipur or placzs neavabout Jaipurdhave besn working ever
the agreement was arcived ab betwszen the administration and thes Unions.
2. An application was £ilzd bmfuLw thiz kench of the Trilbunal in Movembier,
1922, which was dispozed of at the adwmission 2tage with a divzction that as
and when Wagon Pzpaivs Worlishop starte functioning at Jaipur, the applicants
cal makg & reprasentziion Do the avthority and the repreasentation will be

congideved by the authoricy on merits. Ths banch alsc said that there i nc

the Trikbimnal, a mmber of applicants sent a veprazeniacion Jatsd 12.2.94 ©o
the Gensral Manajer, Weskern PFailway, Seeking theiv repaicviation to the
Workshop at Jaipur, wiich waz likely to ke opznsd as pev thaiv informaticn.

Shri Phandari caktegorically stated that though a policy decizion has bezn
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madz to lave a worlshop opensd at Jaipoy, there has zzn no auch initisztion

of action to

tI:

stablish or 2et up the workshopn at Jaipur yet bacavss o
administracive pooblame.  Residzs, "y ackicn of filling up of the postz in
the newly opzn workshop will have to be decidad by the adwiniztrakis

into acoount 3 number of congideraticons. So far w3 the applicants in the
Fresern it OR are concirned, they have no vight of vepatriation to the workshop
to be opined as thzy have clozed theiv opkions. In view of this, the leaimzd
counszl  for the vedpondents submitbed that khe case has no merits to ke

admitted.

3. M. Tumar was repeacedly askzd by ne o proddese any evidence of any
employee or any assuranc: Jiven to the applicants for vepstriation as and
vhazn aryy wovkshop was opensd at Jaipuwr.  Since: he was not able Lo produce the
game and the documznis annszed with the O do not  indicatz any such
assurancs, we fail o accsph thr plzas mads by thiz learnzd counsel for the
applicants and in vizw of th: categorical statament of the lzarmed counssl
for the regpondsntz that thzve iz no Cavviage & Wagon Worlzhop coming up in
the near future at Jaipur, the 08 iz dismiszsed as pramatur: and withoot arg

merit with no order as to costs.

(RATTAN FRATASH) _ (M.T. V“PlVLl\)

MEMBER (J) MEMBER (a)




